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[ 1 this the 2nd day of november' 2001,
3 y
. HOJ!BLE MR, RAFIQ UDDIN, MEMBER_(J)
r d 1, Harisin Chandra Tiwari, S/o late Baldev Prasad Tiwari
|
i

Rfo p 17/4 DSC Line, Kanpur,

ﬁ | \ 25 Bhim Saanker, S/o Jagadish prasad, R/o H. No. 562 ﬁ"i
Rail Bazar, Kanpur,

3. Rattan Lal, S/o Sri mittu Lal, R/o P 7/11 Raksha

Vihar Colony, Kanpur,

4, Chhotey, S/o &ri Sabit Ali, R/o H.wo., 197, Meerpur |
Cantt, Kanpur,
; Se Gopal Ji Srivastava, S/o late Sri Ram Chandra L
}: Srivastava, R/0 H.NO, P'20/4‘BSC Line, Kanpur Cantt,z
6o Ram Swaroop Singh, S/o Vijay Bahadur singh, R/0 ?
H.10, 46, Gayatri pagar, Sanigawan ROad, ianpur, |
| Applicants, ?
By advocate : 8ri K.P. Singn, f
Versus, H
1. gnion of India through the Secretary, Ministry of
Defence, New Delhi,
2 Engineer-in~-Chief, Armay Headquarter, Xashmir House,|
New Delhi. 1}
3 chief Engineer, Headguarter, Central Command, i
Lucknow,
4, comnander Works Engineer, Cantt,, Kanpur, ?
D'a Garrision Engineer, Militery Engineer Services, ;[
Kanpur Cantt, @;;
Respondents e
By Advocate : Sri Rajiv Sharma for Sri R.C., Joshi.
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The applicants who are working as class-III emplc %ﬁi
under Garrison Engineer, Kanpur Cantt,, have filed tﬁié.
0.he for issuing a direction to the respondents not to
recover advance: amount Ifrom tne applicants' salary
because they had already submitted the vouchers for wnich
the advance was drawn and to gquasn the respondents' letter :
dated 29.9,2001 (Annexure A=1), It is further sought
that the directions may be issued to the respondents to
accept/entertain the final adjustment claimﬁbf LTC

submitted by the applicants, and after passing the same

pay dilfference of amount as per theilr entitlement.

2 It appears tnat tne applicants after completion of
return journey submitted their final adjustment of LTC

claim on prescribsd proforma alongwith all relevant K 3
documents/receipts etec, on different dates in the year

1998, It is stated thnat the respondents after counter
checking and verification of tae claims submitted by the
applicants forwarded to the Controller of Defence Accounte!
(Central Command), Lucknow for admittance in audlt and
passing tﬂe same vide letter dated 12,8,2000 aftter a gap

of dout two vears from the date of submission of the

claims by the applicants, However, C.D.A. (C.C.),

Lucknow vi&e their letter dated 20,9,2000 informed that
the claims submitted by the ;ppliCant cannot be admitted
in audit in terms of Government of India letter dated
9,2.98, It 1s stated that the applicant no, 1 namely
Harish Chandra Tiwarl submitted a detailled representation
on 28.8,2001 in the light of the order dated 7.8,2001
passed by this Tribunal in Q0.A. no, 980 of 2001 in re,
ReM. Tripathi & others Vs, union of India & Others on

the ground that the applicants are also similarly situated
persons, It may be stated that by the aforesaid order
dated T7.8.,2001 this Tribunal has inter alia directed it

the respondents to consider and pass appropriate ordexrs
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on the claims submitted by the applicant after givir
| il

reasonable opportunity of being heard.
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3, 1 have heard the learned counsel for the parties and

have perused tne pleadings on record,

4, Tt has been urged by tine learned counsel for tne

applicant taat directions may be i{ssued to the respondents

to consider tae claims of tine applicants after aiving

{
| hem a reasonable opportunity of being heard, 48 has been

done in the aforesald case.. Tt is also stated that tae

1
| representation of the applicant no.l namely Harish Chandra

Tiwari has not peen disposed of as yet.

|
B ronsidering the facts and clrcumstances of the

with tae &

case, the 0.A. is, thereifore, disposed of

directions to Lae resnondents TO consider and pass

)
i

appropriate OXderls on the representation subnitted by tnhe

applicant no.l1 namely 5Ha
with the LIC claim, It is also provided taat before

order with regard to L, TC claim, ai

passing any agveree
opportunity of being heard should be given tO the

applic. nts. 1o costs.
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